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CENTRAL ADMINISTRATIVE TRIBUNRL 

CALCUTT4 BENCH 

Noj4 661 of 2001 
(DA 694 of 97) 
	

Ote of order ; 25.1.2002 

Present : Hon'ble P1r.3ustie G.L.Gupta, ViceChairman 

Hon'ble rr.8.P.5ingh, Administrative 11ernber 

NIftiijL Kft. PODDJV  

vs 

UNION OF INDIA & ORS. 

For the applicant $ hr .B .0 .Sinh9, counsel 

For the respondents; Mr.h.S.Banerjee, counsel 
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Nogof the persons who hyp - n impleaded as respondents 

in the OR has appeared despite service. 

Having heard the ide counsel for the parties the MA is allowed. 

The applicant is permitted to irnplead 9 persons named in. the hA at 

Sl.No.14 and 61O. 

The aiaflded OR be riled uithin 2 weeks and the copy of the 

amended OR be served on the newly added respondents. The newly added 

respondents may also file reply within 4 weeks thereafter. The hR 

stands disposed or. 

The GA be listed for hear Ing on 27.5.2002. -) 
hCIIBER(A) 	 JICE-CHAIRI%N 
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